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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL
JAIPUR BENCH : JAIPUR

Date of ordsr : 11,7.1995 !

CP No, 21/1995
in

0A No, 59/1993

Ashok Kur@r Barotia

cee Petitioner,

vexrsuus

Shri V.. Sizodia & Cthsrs

ceos Respondents),

Mr, Mehendra Shah, Counsel for the 3pplicant,

e i
7
Mr, J.D, Sharr@, Counsel for th: resrondents,

CORAMS

Hon'tle Mr, Gop3l lrishn3, Vice Th3irmin,
Hon'ble Mr, N.F. Verna, Adm, Member,

ORDER _ .
((FER. HON' BLE MR, GCFAL FRISHIR, VICE CHAIRMALY))

Petitinner has filed this contempt petition

. .

alleging therein that the respondentz have
committed contempt of Court‘by.not implementing

the order of this Tribunzl d3ted 18,2,1333 and

petitionsr'z right to preferentizl treatment for
the purpose of employment. The respordents, it

is alleged hy the petitioner, h@ve -ignored the
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provisions c¢ont2ined in Section 25-H_of the
Injustrial Disputes Act, 1947.  The order of
which wilful Adiscbedience is cl3imed was p3ssed
in OA_Nb. 99,93 on 18.2,1993 and it reads as

follows :-
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"Admit, Issue notices to réspondentﬁ*—'“”—““*

return2ble on 4,3,1993, In the m=3n-
vhile 1fany fresh eng3gement of casual
13bonr is to be m@de by the respondents
the claims £ the applicantsunder .
Section 25-H of the I.D. Act sh2ll be
kept in view." '

2. ] We have heard learn=d counsel for the

parties and have gone through the records of the

case carefully. N2

3. It is noteworthy that a cqhﬁémpt petition
was édmittedly filed by the petitioner and regi-
stered ags CP Na, 65/93 in resgect of the order
dated 18,2,.1973 passed by this Bench.iq£§¥;resaid
OA Ny, 29/93 and it was Aismissed by tﬁe Tribunal
on merits on 1£,%2,1%23 as it 4id1 not Aisclose any

contempt. Subsequently, the petitioner 2longwith

others had filed another contempt petition which

was registered as CP Np, 79/93 arising out of the

OA Aforesaid and the s3id contempt petition wis
not entertainsd by the Tribumdl on the ground that
it was not sign=d by 21l the persons 3lleging
contémpt vije Annexure A/3 ddted 2556.1994. The
petitioner has pleaded that despite airections of
the Tribum@l issued on 18.2,1993 api despite Ser-
vice of th3t order, the respohiénts made Aproint-

ments of fresh h3ands with effect from 21.5.1993{
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4, In view of Lhe 2kave discuséion, this

Contampt Petitisn fails apg is_hereby disndSSed.

5. No order aAs to costs, -
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